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Implement welfare
schemes for widows,
state govt tells dists

This follows an NHRC advisory, which sought to focus on
key areas like shelter, financial independence of widows

EXPRESS NEWS SERVICE @ Shubaneswar

IN a bid to safeguard the rights of wid-
ows, the Odisha government has di-
rected all districts to implement a se-
ries of welfare measures and promaote
activities that boost their morale and
bring about social integration.
The direction came following
an advisory issued by the Na-
tional Human Rights Comm is-
sion (NHRC), which sought to
focus on key areas like docu-
mentation, shelter, and finan-
cial independence of wid-

ows. The advisory
recommended creating a

dedicated widows' cell in
each district to ensure ac-
cess to property rights and

provide support for finan- the

We are monitoring

Services Authorities (DLS As). These
camps will focus on educating widows
about their legal rights, including the
right to property succession, mainte-
nance and acress to government sup-
port systems, so that they are better
equipped to claim entitlements with-
out discrimination.
To focus on health and psycho-
logical well-being, the districts

camps for widows residing in
shelter homes, Medical officers
and psychologists will visit
these shelters regularly to
monitor physical and mental
health conditions with a fo-
cus on preventive care and
emaotional support.
“We are monitoring the im-

' have been instructed to con-
duet periodie health check-up
o

ctal independence through "”1}‘&'_?’1“”!‘1“""1 by plementation by districts to
bank aceounts, loans and  districts toensure  prnisure that the initiatives

skill development.
The Social Security and
Empowerment of Persons

that the initiatives  reach every beneficiary effec.
reach every
beneficiary

tively They have been asked
to submit compliance re-

with Disabilities (SSEPT) eﬁ}:f.'t:'vrh: Thisy ports,” said an official of the

department has taken the
lead in executing the advi-
sory and asked districts to

organise Aadhaar enrol- TEpOres

have been asked to
submit compliance

SSEPD department.

As per the advisory, fami-
lies and communities have
alzo been urged to promote

ment and correction CAMPS  officalfrom SSEPD dept S0CIAl Integration through in-

to erisure that widow benefi- ——
ciaries are seamlessly
linked with government welfare
schemes.

All districts have also been instruct-
ed to organise legal awareness camps
to be conducted by the District Legal

clusive cultural and recrea-

tiomal activities. District ad-
ministrations have been advised to
organise cullural events at local levels
to bring widows into the mainstream
and restore their confidence and sense
of belonging.
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~ cleared of medical negligence charge

Sandeep.Ranal
@timesofindia.com

Panchkula: The chief judi-
cial magistrate of Panchku-
la, Ajay Kumar, dismissed a
long-standing complaint of
alleged medical negligence
filed against Dr Rajesh Gera
byagrievingfather whosete-
enage daughter died in 2017.
The court ruled that the-
rewasno primafacieeviden-
ce to proceed against the doce-
torunder Section 304A of the
Indian Penal Code (causing
death by negligence).
Mahipal, an auto-ricks-
haw driver and resident of
Indra Colony, Sector 17,
Panchkula, filed the compla-
int in 2018. His daughter, Nis-
ha, was admitted to the govt
Civil Hospital, Sector 6,
Panchkula, where Dr Gera

was treating her According
to the complainant, the doe-
tor showed negligence in tre-
ating Nisha, leading to a de-
terioration in her health.
She was later referred to
Govt Hospital, Sector 32,
Chandigarh, where she was
declared dead due to cardio-
respiratory arrest.

Mahipal alleged that cri-
tical diagnostic tests were
not performed, and the pati-
ent was treated based on as-
sumptions. He claimed that
when Nisha's condition wor-
sened during the night, neit-
her Dr Gera nor the nursing
staff provided immediate
medical attention.

The court noted that whi-
le the complainant presen-
ted several witnesses and do-
cuments — including medi-
cal records and grievance

complaints — there was no
direct evidence proving cri-
minal negligence by Dr Ge-
ra. Importantly, a report by
the National Human Rights
Commission (NHRC) conclu-
ded that negligence occur-
red on the part of nursing
staff, who failed to monitor
thepatientoralertthedoctor
intime.

The NHRC recommen-
ded a compensation of Rs 1
lakh to the complainant,
highlighting lapses in nur-
sing care. However, the Com-
mission did not find eviden-
ce of misconduct by the trea-
ting doctor. The judgment al-
so cited multiple Supreme
Court rulings, including the
landmark Jacob Mathew vs.
State of Punjab case, empha-
sising that “criminal char-
ges against medical profes-

sionals must be supported by
strong, independent medical
opinions”, not merely based
on assumptions or unfort-
unate outcomes.

The court observed that
besides the bald allegations
levelled against the accused,
there was nothing on record
toshowanyculpableor gross
negligence on the part of Dr
Rajesh Gera. The court emp-
hasised that while the loss of
life is tragic, the legal thres-
hold for criminal negligence
was not met. Accordingly,
the court dismissed the
complaint.

Hence, the court did not
find any prima facie case to
summon the accused for fa-
cingtrial for the commission
of the offence, and the comp-
laint filed on behalf of the
complainant was dismissed.
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Death of Panchkula teen in "18: Doctor cleared of medical negligence charge

https://timesofindia.indiatimes.com/city/chandigarh/death-of-panchkula-teen-in-18-
doctor-cleared-of-medical-negligence-charge/articleshow/124508739.cms

Oct 12, 2025, 11.46 PM IST

Panchkula: The chief judicial magistrate of Panchkula, Ajay Kumar, dismissed a long-
standing complaint of alleged medical negligence filed against Dr Rajesh Gera by a
grieving father whose teenage daughter died in 2017.

The court ruled that there was no prima facie evidence to proceed against the doctor
under Section 304A of the Indian Penal Code (causing death by negligence).

Mabhipal, an auto-rickshaw driver and resident of Indra Colony, Sector 17, Panchkula, filed
the complaint in 2018. His daughter, Nisha, was admitted to the govt Civil Hospital, Sector
6, Panchkula, where Dr Gera was treating her. According to the complainant, the doctor
showed negligence in treating Nisha, leading to a deterioration in her health. She was
later referred to Govt Hospital, Sector 32, Chandigarh, where she was declared dead due
to cardio-respiratory arrest.

Mahipal alleged that critical diagnostic tests were not performed, and the patient was
treated based on assumptions. He claimed that when Nisha's condition worsened during
the night, neither Dr Gera nor the nursing staff provided immediate medical attention.

The court noted that while the complainant presented several withesses and documents
— including medical records and grievance complaints — there was no direct evidence
proving criminal negligence by Dr Gera. Importantly, a report by the National Human
Rights Commission (NHRC) concluded that negligence occurred on the part of nursing
staff, who failed to monitor the patient or alert the doctor in time.

The NHRC recommended a compensation of Rs 1 lakh to the complainant, highlighting
lapses in nursing care. However, the Commission did not find evidence of misconduct by
the treating doctor. The judgment also cited multiple Supreme Court rulings, including the
landmark Jacob Mathew vs. State of Punjab case, emphasising that "criminal charges
against medical professionals must be supported by strong, independent medical
opinions”, not merely based on assumptions or unfortunate outcomes.

The court observed that besides the bald allegations levelled against the accused, there
was nothing on record to show any culpable or gross negligence on the part of Dr Rajesh
Gera. The court emphasised that while the loss of life is tragic, the legal threshold for
criminal negligence was not met. Accordingly, the court dismissed the complaint.

Hence, the court did not find any prima facie case to summon the accused for facing trial
for the commission of the offence, and the complaint filed on behalf of the complainant
was dismissed
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Kerala High Court Quashes NHRC’s 1,000 Compensation Order but Issues
Landmark Accessibility Directions: “Accessibility for Persons with Disabilities Is a
Constitutional Obligation, Not Charity”

https://rawlaw.in/kerala-high-court-guashes-nhrcs-%E2%82%B91000-compensation-
order-but-issues-landmark-accessibility-directions-accessibility-for-persons-with-
disabilities-is-a-constitutional-obliga/

Posted by Rawlaw October 12, 2025 Bookmark
Court’s Decision

In a significant judgment, the Kerala High Court led by Chief Justice Nitin Jamdar and
Justice Basant Balaji quashed the National Human Rights Commission (NHRC) order
recommending payment of 1,000 each to 290 physically challenged candidates who
faced hardship during a Kerala Public Service Commission (KPSC) recruitment test.

While setting aside the NHRC’s compensation order, the Court emphatically declared that
the matter “cannot end there” and directed the KPSC to institutionalize permanent
measures to ensure full accessibility for persons with disabilities in all future
examinations.

The Court took note of the KPSC’s Circular No. 33/2022, which mandates allotting
ground-floor examination halls and ensuring ramp facilities for differently-abled
candidates, and converted those provisions into enforceable judicial directions, binding
on the KPSC.

Facts

The case arose after a Malayalam daily published a report on 8 August 2014 showing
photographs of physically challenged candidates struggling to reach upper floors of the
Manacaud Teachers Training Institute, where the KPSC had conducted a Special
Recruitment Test for physically disabled applicants to the post of Lower Division Clerk.

Out of 400 registered candidates, 175 appeared for the test. Among them, 123 were
allotted halls on the first floor, while only 52 were on the ground floor. The visually
disturbing images of candidates crawling or being carried upstairs triggered public
outrage.

Taking suo motu cognizance of the report, the NHRC initiated proceedings against the
KPSC. After hearing the KPSC’s explanation, the NHRC held that the failure to provide
barrier-free access amounted to a violation of human rights and recommended payment
of 21,000 each as token compensation to all 290 affected candidates.

The KPSC, aggrieved by the recommendation, approached the High Court, arguing that
the NHRC had acted beyond its jurisdiction and without considering practical feasibility or
specific disabilities of individual candidates.
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Issues

Whether the NHRC’s order recommending blanket compensation to all candidates was
legally sustainable.

Whether the KPSC had violated the rights of physically challenged candidates by not
providing accessible examination facilities.

What remedial and preventive measures should be directed to ensure accessibility for
persons with disabilities in future examinations.

Petitioner's Arguments

The KPSC argued that the NHRC exceeded its mandate under the Protection of Human
Rights Act, 1993 by awarding compensation without individualized assessment of
hardship. It pointed out that the order lacked reasoning or factual distinction between the
candidates and failed to quantify any actual injury suffered.

Further, the KPSC contended that the recommendation was unworkable, as nearly a
decade had passed since the incident, and tracing 290 candidates for token
compensation was practically impossible. The petitioner stressed that the NHRC'’s finding
of “human rights violation” was based solely on newspaper photographs without a formal
inquiry into the factual position.

The KPSC also emphasized that the inconvenience caused was inadvertent, not
deliberate or discriminatory, and that significant reforms have since been implemented to
ensure full accessibility for future recruitment tests.

Respondent’s Arguments

The NHRC, through counsel, defended its order by asserting that the Commission acted
within its powers under Sections 12 and 18 of the Protection of Human Rights Act, 1993.
It argued that dignity and accessibility are intrinsic to the right to life under Article 21, and
any systemic failure that deprives disabled candidates of equal access to examinations
constitutes a human rights violation.

The NHRC maintained that compensation was symbolic — a token gesture recognizing
collective hardship suffered by candidates with disabilities, not a punitive measure against
the KPSC.

The Amicus Curiae, appointed by the Court, supported the NHRC’s moral concern but
submitted that judicial supervision and systemic compliance mechanisms would serve the
cause better than token compensation after a long delay.
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Analysis of the Law

The Court analyzed the interplay between the Protection of Human Rights Act, 1993 and
the Rights of Persons with Disabilities Act, 2016, noting that denial of accessibility itself
constitutes a human rights violation under Section 2(d) of the 1993 Act.

Referring to Article 320 of the Constitution, the Court reiterated that the Public Service
Commission, while discharging its statutory function of conducting examinations, must
also respect fundamental rights under Part Ill and Directive Principles of State Policy
under Part IV.

The judgment further invoked Section 40 of the Disabilities Act, 2016, which obligates
appropriate governments to ensure accessibility in all public buildings and facilities,
including educational and examination venues. The Court emphasized that “accessibility
is not a concession but a constitutional duty flowing from Articles 14, 19, and 21.”

Precedent Analysis

Ravinder Kumar Dhariwal v. Union of India (2023) 2 SCC 209 — The Supreme Court held
that reasonable accommodation is integral to substantive equality, requiring institutions
to make necessary adjustments based on individual capacities. The Kerala High Court
cited this to underline the duty to create inclusive examination environments.

Mrs. Shanta Digambar Sonawane v. Union of India (2024 SCC OnLine Bom 662) — The
Bombay High Court, addressing facilities for visually impaired examinees, held that
fairness requires affirmative support, not just non-discrimination. This case was
referenced to reinforce that public bodies must go beyond formal equality.

Justice Sunanda Bhandare Foundation v. Union of India (2014) 14 SCC 383) — The
Supreme Court criticized government inaction in implementing disability laws and called
for a proactive, liberal approach. The Kerala High Court quoted this extensively to stress
that “a welfare state must accord its best attention to the differently abled — this is true
equality.”

These precedents collectively reinforced the Court’s view that the state’s obligation
extends beyond mere avoidance of discrimination to active facilitation of accessibility.
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Court’s Reasoning

The Court found merit in the KPSC’s contention that the NHRC’s compensation order
was unimplementable and procedurally flawed, noting that no beneficiary was
represented before either the NHRC or the Court.

However, the Bench held that the failure to provide accessible facilities in 2014 did
constitute a human rights lapse, even if unintentional. The Court underscored that the
issue was not of individual blame but of systemic deficiency.

While setting aside the compensation order, the Court pivoted to prospective institutional
reform, emphasizing that “the concern of the NHRC regarding accessibility must translate
into concrete administrative action.”

The judges acknowledged KPSC’s new Circular No. 33/2022, which lays down detailed
accessibility guidelines:

Maximum number of centres must be provided within the candidate’s taluk or nearby
locality.

Ground-floor rooms must be allotted to physically disabled candidates if no lift exists.
Ramps and other accessibility features must be ensured in all centres.

Treating the Circular as a binding assurance, the Court directed KPSC to ensure strict
and verifiable compliance and ordered that contact numbers of KPSC officials be
prominently displayed at examination centres to assist candidates encountering
accessibility barriers.

Conclusion

The Kerala High Court quashed the NHRC’s order dated 30 January 2019 recommending
payment of 1,000 to 290 candidates but reaffirmed the constitutional and statutory duty
of accessibility. The Court made KPSC’s Circular No. 33/2022 judicially enforceable,
requiring:

Ground-floor seating for disabled candidates where lifts are unavailable.
Mandatory ramp access at all examination venues.

Display of helpline numbers for assistance.

Supervision by Chief and Assistant Superintendents to ensure compliance.

The Court commended the NHRC'’s intent but transformed its moral concern into a legally
binding administrative standard. It disposed of the petition with appreciation to the Amicus
Curiae for valuable assistance.
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Implications

This landmark ruling strengthens the legal framework for exam accessibility and inclusion
in Kerala’s recruitment system. It signifies a paradigm shift from symbolic gestures like
token compensation toward systemic accountability and enforcement of rights under
the Rights of Persons with Disabilities Act, 2016.

By judicially endorsing the KPSC’s 2022 Circular, the judgment ensures that every future
examination conducted by the Commission must be physically and procedurally
accessible, setting a precedent for other public authorities nationwide. It transforms
accessibility from a moral appeal into a constitutional mandate.

FAQs

1. What did the Kerala High Court decide regarding NHRC’s compensation order?
The Court quashed the NHRC’s recommendation for payment of 21,000 each to 290
candidates, finding it unimplementable but upheld the larger principle of accessibility for
persons with disabilities.

2. What directions were issued to the Kerala Public Service Commission?
The KPSC must ensure ground-floor exam halls, ramp facilities, and helpline displays for
differently-abled candidates and verify compliance through supervising officers.

3. Why is this judgment significant?
It converts accessibility obligations into enforceable judicial directions, ensuring lasting
structural change rather than symbolic compensation, advancing disability rights
jurisprudence in India.
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Shocking police "brutality’ in Bhopal; two cops arrested, to face murder charges

https://www.thehansindia.com/amp/news/national/shocking-police-brutality-in-bhopal-
two-cops-arrested-to-face-murder-charges-1013923

The Hans India | Update: 2025-10-12 14:52 IST

In a swift crackdown fuelled by viral CCTV evidence and seething public outrage, Bhopal
authorities arrested constables Santosh Bamaniya and Saurabh Arya on the charges of
thrashing 22-year-old B.Tech student Udit Gayki to death.

In a chilling display of alleged police misconduct, the 22-year-old engineering student,
Udit Gayki, the brother-in-law of Balaghat Deputy Superintendent of Police (DSP) Chetan
Adlak, was brutally beaten to death by two constables in Bhopal's Indrapuri area late
Thursday night.

The incident, captured on CCTYV footage that has since gone viral, has ignited widespread
outrage over custodial violence and corruption within the ranks of the Madhya Pradesh
Police.

The Madhya Pradesh Home Department on its social media handle X posted, "In Madhya
Pradesh, the law applies equally to all, ensuring justice without exception. Following the
directives of Chief Minister Dr Mohan Yadav, a murder case has been registered against
two policemen in connection with the death of a man in Bhopal due to a brutal police
assault. Authorities have assured that action is certain against the culprits, regardless of
their position."

The duo, previously suspended upon the footage's emergence, now faces a stringent
murder charge under Sections 103(1), 115(2), and 3(5) of the Bharatiya Nyaya Sanhita,
invoking common intention and voluntarily causing grievous hurt.

They are slated for a court appearance on Sunday via a special requisition, as
investigations intensify with witness testimonies and digital forensics.

Deputy Commissioner of Zone-2 Vivek Singh briefed reporters on the probe's
breakthroughs, revealing, "As per investigations by ASI (assistant sub-inspector) Ajay
Vajpayee, Udit and his friends were sitting in a red car in Indrapuri when the two patrolling
policemen approached. The CCTV camera footage showed constable Saurabh Arya
hitting Udit on the leg with a baton while running after him."

The preliminary autopsy confirmed death from "traumatic haemorrhagic pancreatitis as a
result of blunt trauma,” underscoring the assault's lethality with multiple "tram track"
injuries from lathi blows.

An ACP-led inquiry is delving into call detail records and eyewitness accounts to unravel
the full brutality.
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According to eyewitness accounts from Udit's friends, the group was returning from a
casual party when their vehicle was intercepted by patrolling constables near C-Sector,
Indrapuri, under the Piplani police station jurisdiction.

The constables allegedly stripped Udit of his shirt and repeatedly struck him with sticks
against a wall, inflicting severe internal injuries. Udit, a final-year BTech student at
Technocrats Institute of Technology (TIT) College in Bhopal, was rushed to AlIMS,
Bhopal by his friends but succumbed to his injuries en route or upon arrival, with doctors
declaring him dead on the spot.

A preliminary post-mortem examination report revealed that the cause of death was a
haemorrhage in the pancreas, resulting from blunt force trauma to the abdomen, along
with 16 external injuries across his body. The footage, which shows one constable
restraining Udit while the other delivers repeated blows with a lathi, has been described
as "horrifying" by netizens and activists alike.
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Power of change: Devi Awards return to Hyderabad

Anjani Reddy, a celebrated painter, has shaped the contours of contemporary Indian art,
while Anu Acharya, a visionary entrepreneur, has placed Indian genomics on the global
map.

https://www.newindianexpress.com/thesundaystandard/2025/Oct/12/power-of-change-
devi-awards-return-to-hyderabad

Express News Service | Updated on: 12 Oct 2025, 9:13 am
2 min read

HYDERABAD: Stories of courage, creativity, and conviction take centrestage once again
as The New Indian Express brings the Devi Awards back to Hyderabad after a nine-year
gap. The city last hosted the event in 2016.

From animal rights advocates to Al innovators, this year’s edition celebrates women who
are driving change across Telangana and Andhra Pradesh. Instituted in 2014, the Devi
Awards honour women who have gone beyond personal and professional boundaries to
transform lives. Now in its 34th edition, the awards will once again recognise those who
embody strength and purpose, with Justice V Ramasubramanian, chairperson of the
National Human Rights Commission and former Supreme Court judge, presenting the
honours.

Among the 10 awardees this year are women who have built movements, broken barriers,
and bridged worlds. Saraswathi Malluvalasa, the force behind the Millets Sisters Network,
has been empowering women and promoting sustainable livelihoods in Andhra Pradesh.
Shreya Paropkari, a legal expert and one of the country’s leading voices in animal
protection law, continues to advance the cause of animal rights. Anjani Reddy, a
celebrated painter, has shaped the contours of contemporary Indian art, while Anu
Acharya, a visionary entrepreneur, has placed Indian genomics on the global map.

Dr Rashna Bhandari, a leading cellular biochemist, heads groundbreaking research at
the Centre for DNA Fingerprinting and Diagnostics, and Dr Palukuri Lakshmi, the first
woman to head the Department of Burns, Reconstructive and Plastic Surgery at Osmania
Medical College, has blazed a trail in her field.

Elahe Hiptoola, film producer and cultural catalyst, continues to nurture Hyderabad’s
creative energy, while Mrunalini Rao, a NIFT gold medallist, has redefined fashion
through designs that are both contemporary and rooted.

Talluri Pallavi, a young innovator, is harnessing artificial intelligence for real-world
applications, and Rekha Lahoti, CEO of Kalakriti India and founder of the Krishnakriti
Foundation and Franco-Indian Education Trust, continues to build cultural and
educational bridges.


https://www.newindianexpress.com/thesundaystandard/2025/Oct/12/power-of-change-devi-awards-return-to-hyderabad
https://www.newindianexpress.com/thesundaystandard/2025/Oct/12/power-of-change-devi-awards-return-to-hyderabad

NEW INDIAN EXPRESS, Online, 13.10.2025

Page No. 0, Size:(0)cms X (0)cms.

The celebrations will unfold on Sunday at ITC Kakatiya, Begumpet, where these
changemakers will be honoured for their journeys and contributions. Since its inception,
the Devi Awards have recognised 405 women across 33 editions, each story a testament
to purpose and perseverance. As the spotlight returns to Hyderabad, the spirit of Devi,
fierce, fearless, and transformative, continues to inspire a more equitable future.
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Over 4,000 Muslims booked, 200 arrested in alleged targeted crackdown after “I
love Muhammad” campaign

https://muslimmirror.com/over-4000-muslims-booked-200-arrested-in-alleged-targeted-
crackdown-after-i-love-muhammad-campaign/

By Muslim Mirror Network | October 12, 2025

A recent report by the Association for Protection of Civil Rights (APCR), released on
October 10, 2025, has raised serious concerns about disproportionate police action and
administrative targeting of Muslims in Bareilly, Uttar Pradesh, following a peaceful “I Love
Muhammad” demonstration led by Muslim scholar Maulana Taugeer Raza Khan.

The fact-finding report, compiled by APCR alongside lawyers and civil society members,
alleges widespread human rights violations, including arbitrary arrests, excessive force,
and property seizures without due legal process.

According to the report, the protest aimed to submit a memorandum to local authorities
and was entirely peaceful, with no slogans, vandalism, or violence. Despite its non-violent
nature, police allegedly dispersed participants with a sudden lathi charge and mass
detentions. By October 7, at least 89 Muslims were arrested in Bareilly, with a total of 265
arrests across India, including 4,505 Muslims booked nationwide.

The report claims that arrest memos were not issued, FIR copies were withheld, and
families were left uninformed about detainees’ whereabouts, with allegations of minors
being detained.

Following the crackdown, paramilitary and additional police forces were deployed in
Muslim-majority neighborhoods, and internet services were suspended for 48 hours,
causing economic disruption and fear.

On September 29, authorities sealed 32 shops in Mazaar Pehalwaan Market, a registered
Wagf property, without prior notice or documentation, despite a standing stay order from
the Wagf Tribunal. Shopkeepers, who regularly pay rent to the Waqf Board, alleged the
sealing was a punitive act linked to the protest, conducted under heavy police presence
to discourage dissent.

The report highlights a stark contrast between Muslim localities, heavily patrolled and
subdued, and unaffected Hindu-majority areas. It accuses authorities of a “pattern of
collective punishment and institutional bias,” citing arbitrary arrests, property demolitions,
and censorship as efforts to suppress religious expression.

The APCR team documented credible testimonies of human rights violations, including
lack of legal transparency and access to case documents.

The report demands a judicial inquiry into the police crackdown, property seizures, and
arrests, urging the National Human Rights Commission to intervene. It calls for the
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release of detainees held unlawfully, disciplinary action against officers using excessive
force, and dialogue between the Muslim community and authorities.

Civil society is urged to resist the criminalization of Muslim religious expression and hold
officials accountable for punitive actions. The situation in Bareilly remains tense, with
ongoing police presence and growing demands for justice. — With Agencies Inputs
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APCR Fact-finding Report Highlights Police Atrocities on Muslims in Bareilly

https://clarionindia.net/apcr-fact-finding-report-highlights-police-atrocities-on-muslims-in-
bareilly/

Team Clarion | Date: October 12, 2025

The report accuses the state of collective punishment and criminalising the religious
expression of ‘Il Love Muhammad

NEW DELHI — A fact-finding report by the Association for Protection of Civil Rights
(APCR) has detailed police atrocities, use of excessive force, arbitrary arrests, and
targeted demolitions against Muslims in Uttar Pradesh’s Bareilly during the ‘I Love
Muhammad’ protest campaign in the city.

The report, titled “l Love Muhammad’ Demonstrations in Bareilly: A Fact-Finding Report
into Collective Punishment and Criminalising Faith,” says 4,505 Muslims were booked
across the nation, 265 were arrested pan-India, with 89 held in Bareilly alone.

The report points out that the state’s response amounted to collective punishment and
criminalisation of a religious expression.

The demonstration, led by influential cleric and chief of the Ittehad-e-Millat Council
Maulana Tauqgeer Raza Khan, was intended to submit a memorandum supporting the ‘I
Love Muhammad’ campaign after police in Kanpur filed an FIR against Muslims for
displaying banners during Eid Milad-un-Nabi celebrations. Despite prior announcements,
the Bareilly administration denied permission for the protest. On September 26, a large
crowd gathered after Friday prayers, most dispersing peacefully before clashes broke out
in some areas.

According to the report, police used force without prior warning, leading to injuries and
chaos. Over ten FIRs were filed that night, implicating more than 2,000 people, including
Maulana Taugeer Raza, with charges ranging from rioting to offences against the state.
The APCR found these FIRs “vague, repetitive, and excessively harsh,” accusing the
authorities of using grave criminal sections without evidence of armed rebellion or hate
speech.

By October 7, at least 89 people had been arrested, many allegedly without being
informed of the reasons or shown arrest orders. The report documents claims of minors
being picked up from Muslim localities and held without access to legal counsel. Lawyers
told the fact-finding team that FIR copies were withheld, delaying legal recourse.

The APCR also condemned the demolition of properties belonging to the accused
Muslims, including the Raza Palace banquet hall owned by a close aide of Maulana Raza,
and several shops in Pehalwan Markaz Market, a waqf property under judicial dispute.
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Shopkeepers told investigators that the sealing occurred without notice, under heavy
police presence, and in violation of court stay orders.

The report highlights economic losses, suspension of internet services, and the heavy
deployment of armed forces in Muslim-majority areas, creating what it calls a “climate of
fear and repression.” Witnesses described contrasting scenes, deserted Muslim
neighborhoods under surveillance, and unaffected Hindu-majority areas operating
normally.

The APCR concluded that state authorities acted with disproportionate force, failed to
follow due legal procedures, and violated fundamental rights of assembly and religious
freedom. It called for an independent inquiry into police actions, restoration of due
process, and accountability for officers involved in unlawful force or property seizures.

The organisation urged the National Human Rights Commission and the judiciary to
intervene, ensure the release of those arrested without proper legal grounds, and initiate
disciplinary proceedings against officials responsible for arbitrary actions.

The report frames the Bareilly incident not as an isolated case but as part of a larger trend
of criminalising Muslim expression in the name of law and order.
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Over 4,500 booked, 285 arrested in ‘| Love Muhammad’ protests across India

A report by the APCR revealed that most ‘| Love Muhammad’ protests in India were
peaceful, yet participants faced police firing, lathi charges, property seizures, and arbitrary
arrests, including minors, often without warrants or FIR access.

https://madhyamamonline.com/india/over-4500-booked-285-arrested-i-love-
muhammad-protests-across-india-1456476

By Web Desk | Posted On: 2025-10-12 19:32 IST
Updated On 2025-10-12 19:32 IST

New Delhi: A total of 4,505 Muslims were booked and 285 arrested across India until
October 7 in connection with the nationwide ‘| Love Muhammad’ protests, according to a
fact-finding report released on Friday, October 10, by the Association for Protection of
Civil Rights (APCR). Among those arrested, 89 were detained by the Bareilly police in
Uttar Pradesh.

The APCR report noted that while most protests were peaceful, with no slogans raised or
incidents of vandalism or arson, participants were met with police firing, manhandling,
lathi charges, property seizures, and mass arrests.

Interviews conducted by the APCR fact-finding team with lawyers highlighted that many
arrests—including those of minors—were arbitrary and carried out without warrants.
Families were reportedly left unaware of the whereabouts of their relatives, and FIR
copies were often denied. Lawyers were also restricted from accessing case papers,
while police refused to provide reasons for the arrests.

The report further pointed to a systematic targeting of India’s Muslim community, citing
measures such as internet shutdowns, demolitions and sealing of properties, increased
police patrolling in Muslim localities, and widespread economic disruption, creating fear
among residents.

APCR has urged the National Human Rights Commission (NHRC) to investigate alleged
human rights violations and take disciplinary action against police officers and local
authorities responsible for arrests and demolitions.
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Over 4,000 Muslims booked, 200 arrested: Fact-finding report documents targeted
crackdown after “l Love Muhammad” campaign

https://maktoobmedia.com/india/over-4000-muslims-booked-200-arrested-fact-finding-
report-documents-targeted-crackdown-after-i-love-muhammad-campaign/

Ghazala Ahmad | October 12, 2025
Modified : October 12, 2025

“All over India, a total of 4,505 Muslims have been booked. And 265 Muslims in India,
including 89 in Bareilly, have been arrested till 7 October,” stated a recent report by the
Association for Protection of Civil Rights (APCR), released on Friday, 10 October.

A fact-finding report has alleged disproportionate police action and administrative
targeting of Muslims in Bareilly following the “I Love Muhammad” demonstration led by
Muslim scholar Maulana Taugeer Raza Khan.

The report, compiled by APCR, a team of lawyers and civil society members, claims that
the peaceful protest was met with lathi charge, mass arrests, and property seizures
carried out arbitrarily and without due legal process.

According to the report, the protest, organised to submit a memorandum to local
authorities, was entirely peaceful, involving no slogans, vandalism, or violence.

Similar demonstrations had previously been held without incident. However, police
allegedly resorted to force without warning, dispersing participants through a sudden lathi
charge and mass detentions.

Following the crackdown, paramilitary and additional police forces (PAC, RRF) were
deployed across Muslim-majority neighbourhoods, and internet services were suspended
for 48 hours, leading to widespread economic disruption and fear.

Two days after the protest, on 29 September, the administration sealed 32 shops in
Mazaar Pehalwaan Market, a registered Waqf property (Waqf No. 383).

The fact-finding report states that the sealing was carried out without prior notice or
documentation, despite a standing stay order issued by the Waqf Tribunal.

The market, managed by the local Wagf Committee for a long time, is currently under
litigation. However, tenants have remained in peaceful possession.

Shopkeepers said they regularly pay rent to the Waqf Board and alleged that the sealing
was a punitive act linked to the protest.

The operation was reportedly conducted under heavy police presence, “amplifying fear
and discouraging dissent.”
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Lawyers interviewed by the team estimate that by 7 October, at least 89 Muslims had
been arrested in Bareilly, with more detained informally from their homes. Maktoob had
reported on this earlier.

They alleged that arrest memos were not issued, FIR copies were withheld, and families
were not informed of their relatives’ whereabouts.

Local sources also alleged that minors were among those detained, though their current
location and access to legal aid remain unclear.

“People were picked up without being told why. Even lawyers weren’t given access to
case papers,” said a member of the fact-finding team.

The report further documents targeted administrative actions against Muslim community
figures, including demolitions and sealing of properties associated with clerics and
activists, many carried out under conditions of restricted internet access.

It observed a stark divide in the city’s atmosphere: Muslim localities were heavily patrolled
and subdued, while Hindu-majority areas remained unaffected and active.

The team concluded that the state response displayed a “pattern of collective punishment
and institutional bias” against Muslims.

It found “credible testimony” suggesting suppression of religious expression, arbitrary
arrests, and censorship.

The report noted, “Authorities exercised aggressive and disproportionate measures in
response to a peaceful protest. Legal norms for arrest, notice, and due process were
ignored, amounting to human rights violations.”

The report called for dialogue between the Muslim community, authorities, and
independent mediators; a judicial inquiry into the police crackdown, arrests, and property
seizures; and intervention by the National Human Rights Commission (NHRC) to probe
human rights violations.

It urged disciplinary action against officers involved in excessive force and illegal arrests,
and the release of all detainees held in violation of legal guidelines.

The report also appealed to civil society to resist the criminalisation of Muslim religious
expression and to hold local officials accountable for punitive demolitions and sealing
drives.

The “I Love Muhammad” demonstration in Bareilly was part of a series of peaceful
gatherings led by Maulana Taugeer Raza Khan.

Following the event, police filed ten FIRs and arrested several of his associates, including
Dr. Nafis Khan, a member of the local Wagf Management Committee.

The situation in Bareilly remains tense, with continued police deployment and growing
calls for transparency and justice across the state.
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Over 4K booked, 285 held across India for "I Love Muhammad’ protest: Report

Although a majority of these protests have been peaceful with no slogan raising or
vandalism and arson, they were met with police firing, manhandling, lathi charge, property
seizures and mass arrests.

https://www.siasat.com/over-4k-booked-285-held-across-india-over-i-love-muhammad-
protest-report-3282505/amp/

This post was last modified on October 12, 2025 5:14 pm

In India, 4505 Muslims were booked and 285 arrested till October 7 in connection with
the nationwide ‘| Love Muhammad’ protests, according to a fact-finding report by the
Association for Protection of Civil Rights (APCR), as released on Friday, October 10.

Of the 285, 89 Muslims have been arrested by the Bareilly police, Uttar Pradesh.

The APCR report says that although a majority of these protests have been peaceful with
no slogan raising or vandalism and arson, they were met with police firing, manhandling,
lathi charge, property seizures and mass arrests.

The APCR fact-finding team interviewed lawyers who said that the arrests, including
those of minors, were arbitrary, and carried out without warrants, refusal to share FIR
copies and families left in the lurch about their relatives’ whereabouts.

The police did not provide any information, or rather refused to give details on why the
arrests were made. Even lawyers were not given access to case papers.

The fact-finding team stated a systematic target or “punishment” against the Muslim
community of India, including internet shutdown, demolitions and sealing of properties,
police patrolling of Muslim localities, leading to economic disruption and fear among the
local Muslim community.

The report has urged the National Human Rights Commission (NHRC) to investigate
alleged human rights violations, disciplinary action against police officers and local
authorities accountable for arrests and demolitions.
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October 12, 2025
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https://www.bhaskar.com/local/mp/bhopal/news/the-excise-department-did-not-
recognize-the-arya-samaj-mandir-as-a-temple-136156075.html
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Bhopal lllegal Liquor shop: HITd ¥ W YU BT 3dY IRTF BT U NHRC I didl
feuoft, smeeRY faurT &t sHHR aarsT
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campaign-reunites-mother-with-her-newborn-exposes-child-trafficking-
gang/articleshow/124497517.cms
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https://chhapratoday.com/chhapra/saran-police-busted-a-gang-involved-in-the-
trafficking-of-newborn-babies/

By CT Central Bureau — OCTOBER 12, 2025

CT Central Bureau
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https://www.prabhatkhabar.com/state/bihar/gaya/an-initiative-of-cusbs-legal-aid-clinic

By KALENDRA PRATAP SINGH | October 12, 2025 5:21 PM
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3 wgl for i U faafe A fUea auf & Swe-ia Suafert giid &t § a Ja § fafdes
STRe T el B,

I IS HAAMIBR SN (TTTHSHRET) & Feifdrd it &1 Ieera o2 ol &l faftrs
a1 & &7 o 9ihyg YrieRt & o URa fhan. 59 srdsd 8 Sf F $AR!, I8 A o
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& 3fd ¥ ¢ivTa U8 fFafe & ool 8f i HAR 2 i sifafa, Jom wew g faenfdat
DT STHR Hdd fopdT.

fETR: T8 THTd TR THER U Bt TS Sl BIS 7. 3 U WeR Iie HiF &I Al
A Hufed T8t fpan 8
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